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Hon 'ble Mr. Gopal Krishna, Member (Judicial) 

PER HON'BLE ~1R. GQ£AL KRISHnA, l>£1-1BER (JUDICIAL) 

This is an application u/s 19 of the Administrative Tr·ibunals 

Act, 1985, praying that the impQ~ged older dated 17.2.94 

(Annexure A-1 ), by which the applicant, Naresh Chandra Sha.!rw.a., ----.r' 

-~~~·3.S transferred from Ajrrer to Udiapur, may be quashed as being 

illegal. 

2. I·have heard the learned counsel for the applicant and 

1, have perus€:d the records. None is present on behalf of the 

respondents_ in spite of service of notices upon them. 

3. The impunged order is challenged on the grourd that the 

respondents nos. 1 & 2 have transferred the applicant merely 

with a view to accommodating the respondent no. 3, who has 

been posted in the place of the applicant at h.is request. It 

is alleged that the impunged order· is illegal, arbitrary and l . ....-­
discriminatocy. The applicant has not rai;ed any plea of I 
mala fides. He was transferred in the interest of Administration. 

The impunged order is neither illeg-.1 nor mala fide. 

4. The OA is, there fore, dismissed as being devc·id ,:>f 

merits. 
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(GOPAL KRISHNA} 

l€MBER (J) 


